
In The Central Administrative Tribunal 
Jaipur Bench, Jaipur 

AO./TA/MP No ............................ ~ ..... . 

Laxman Das · Union of India & Others 
....................................................................... Versus ....................................................................... . 

Date of Order 

31.1. 2002 

28.3.2002 

Orders 

OA 46/2002 with MA 22/2002 

JVlr. P.N. Jatti, Counsel for the applicant. 

Learned counsel for the applica.nt seeks 
adjournment. :1\llowed. Jl~ay be listed for admission 
on 14.2.2002. 

oA 46/2002 with rm 22/2002 

Mr.P.N.Jatti, counsel for a2~licant. 

Learned counsel for the a~~licant seeks to 
withdraw this OA with a libertj to file afresh, 
if so advised. 

In view·of the submissions made before us 
by the learned counsel for the at-~.t-~licant, He 
dis~ose of this OA as withdrawn with libertt to 
file afresh, if so advised. 

As the OA has been dis.t-~osed of as 
vli thdrawn, MA 2.A/2 0 0 2 for condonation of del at 

also ~b:tand::iSJ'OSed of accordin,~-.. ~ 

) ~AGARl/AL) 
(A.P.NAGRA H UEilBER (J} 

t1El'1BER (A) 


